
IN THE CENTRAL AQVilNlSTRATIVE TRIBUI^L
PRINCIPAL BEI^H, NEW DELHI.

Regn«No«OA 198/89 Date of decision 6/3/89.

Armed Forces HQ Steno Assocaition ,,,,,.Petitioner

Vs. .

Union of India ^.Respondents,> <»

For the petitioner Shri S.K. Gupta^
President of the
Association

For the respondents ......Shri PJ-i. Ramchandani,
Counsel.

THE HON'BLE I'vlR. P.K. K/U:THA, VEE CHAlRi»4Al\I(J)

THE HON'BLE MR, K,J. PAl'/iAN, ADMINISTRATIVE lVEf;.BER.

1« Whether Reporters of local papers may be allowed to
see the Judgment-? ^

2. To be referred to the Reporter or not? /Vd

JUPqiENT (QH^\L^

(The judgment of the-Bench delivered by Hon'ble
Mr, P.K, Kartha, Vice Chairman(j)) j

\

Heard the applicant and the learned counsel of the

respondents. The main relief claimed in the present application

is to the effect that a direction be issue d to the respondents

for setting aside the reversion order passed by them on 13,i»1989

and subsequent thereto. The impugned order states that

conseqiBnt upon direct recruit Stenographer Grade «D' having

become available, the adhoc appointment of the applicant as

Stenographer Grade »D' is terminated with immediate effect,

2. During the hearing it wss brought to our notice that

the impugned order has been withdrawn by the respondents.

' The representative of the applicant'also stated that if the
candidates sponsored by the Staff Selection Commission joined,
the persons who are presently working on ^ hoc basis will have

no grievance.
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3® As the impugned order has already been withdrawn

by the respondents, there is nothing that survives in the

present application. The application is, thereforej dismissed

at the admission stage as having become infructuous. The

applicant will be at liberty to file a fresh application
so

in accordance with law, if he is^advised, in case he has any

other grievance.

(jp.K. Kf\RTB^)
"/\DiViINl3TRATIVE fCMBER VICE CHAIFJ\;AN( j)


